HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT
NOTIFICATION

No: /0297?)0)// gfted: /14// // ,/ 2027 )

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Aafreen Kharadi
D/O G M Kharadi
R/O Rakh Chee, Anchidora, Rehmat Abad, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—668/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Registrar (Ad&;/
No: Q;M/U’"q?/&/l/lhted: l4/v/ Dz))/? ‘G(ﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. - President, District Bar Association Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Aafreen Kharadi, Advocate

...... for information and necessary action.

W

I/‘j .
Registrar (A%&
§



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /250 %%y/ﬂéDated: /6////%94

It is hereby notifieddzat vide High Court Order Dated 09.11.2021

Mr. Aaqib Fayaz
S/O Fayaz Ahmad Ganie
R/O Okey, Ganie Mohalla, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—669/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

ol \ITV/N
(Mohammrad Yasin Beigh)

Registrar (Adm.) \“
<

No: Q? qqggz/éé/ga/ted: [’6 /// /M‘27 >

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Aaqib Fayaz, Advocate

...... for information and necessary action.

i
) 21N >
Registrar (Adm.) ;
A\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /251 @Ufilﬁ),ljfﬁ Dated: ,//4«//»20)?

[t is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Abid Hussain Shah

S/O Asmat Hussain Shah

R/O Doulat Abad Nowpora, Khanyar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—-670/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

\/ o
(Moham ad Yasin Bei

Registrar (Adm.) g)\
No:éf}Q§5r’g/Z/24/ﬁ,pDated: /g*//mZOlL é\M/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
. Government Gazette.
4. - President J&K High Court Bar Association, Srinagar.
5 CPC e—CGurts, High Court of J&K Jammu for uploading on the official
website.
B. Incharge - Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Myr. Abid Hussain Shah, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /i§l OZD) lO)J,rQ’?Dated: /é-r f-20> !

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Akanksha Sharma

D/O Sh. Vijay Kumar Sudan

R/O H.No.96, Ward No.17, Shanker Nagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—671/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

m -
(Moha ad Yasin Beigh)
Registrar (Adm.) /}/}V(A\\

Nobf;"[/féiﬁég/ﬁé/éf Dated: _/A~//-20>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Akanksha Sharma, Advocate

...... for information and necessary action.

o
ok L)

Registrar (Ad(r;\)g .
1}
t’ \



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [255 (fj/ Qozrlf?é} Dated: /8« {1- D 2|

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Aasima Ashraf

D/O Mohmad Ashraf Sheikh

R/O Shangran, Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—672/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

W

Yo

(Mohammad Yasin h)
Registrar (Ad
No:éf?%?’%/ﬁ@/é}@amd: /L= 41 ZOQ_)egls i %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. - CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Aasima Ashraf, Advocate

...... for information and necessary action.

==l

Reglstlri/( érlg



©

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /4S'Y ﬁg ia;fI}QQDated: /f§ < /[-20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Akeela Akram

D/O Mohamad Akaram Mir

R/O Janbazpora Bla, Mir Mohalla, District Baramulla
A/P Near Jehlum Stadium Janbazpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—673/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/ph ,\\f)/‘

Pk
(Mohamniad Yasin Beigh)
Regls rar (Adm)

l

No: L3073 Q3)05)1oates: L6 11=20> ) *5

Copy forwarded to the -

\

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Akeela Akram, Advocate
e for information and necessary action. )
W
Regls Far (Ad \
A
el



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /Q’II(?)OD//@Dated: /6//// 202

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Aadil Ayoub Bhat
S/O Mohd Ayoub Bhat
R/O Zirpara, Dar Mohalla, Bijbehara, Dsitrict Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—674/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

%
(Mohammad Yasi Belgh)
Reglsg:; &

No: Y 7YY 5/24/LP pated: _18/7/ >827
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of ~—
Government Gazette.

4.  President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Aadil Ayoub Bhat, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /)’fé G)M)I//ngated: /6////)09/

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Alisha Bhagat
D/O Sh. Bansi Lal Bhagat
R/O Arnia W.No.04, H.No.-06, Mandir Chowk, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—675/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

N

(Mohammad Yasin Beigh)
Registrar (Adm.) l‘\

No: 11249 *‘72/ éf/ (P bated: 14/% /D07 ,' e B8

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Alisha Bhagat, Advocate

...... for information and necessary action.

%

Zb

-~y
Registrar (Ady )
\a\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /D’J—;Z/Jngf/%zted: (fé////la}/.

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Akhtar Hussain

S/O Wahid Hussain Shah

R/O Narwara Danger Pora, Eidgah, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—676/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

‘ o
or \M/O"‘ /“/j)
(Mohamniad Yasin,Beigh)

< Regist@zr/(?g’;g 8
No: l/?bfqéy’fﬁ/@/ga{ed: 1€/ 2057 v

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

- website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Akhtar Hussain, Advocate

...... for information and necessary action.

Registrar (Adm)
v S

/

s ,
\ ,(7/\ l’ky\



'HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

o: ISR @ﬁ % gzlzﬁéated / —[]-20>]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Arundeep Singh Kotral
S/O Sudershan Singh
R/O Basnote, Moungri, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—677/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

N\ o

(Mohammad Yasin Belgh)
Regisfrar (Adﬂ\

No: Q?SOGwl‘l}m‘L&p Dated: /6 ~ H-20) |

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge,Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Arundeep Singh Kotral, Advocate

...... for information and necessary action.

Reglstrar (Ad
14“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2 ¢9 @j? 51’02/)257 Dated: lé —fl-206%]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Anubhav Sudan
S/0O Harish Chander
R/O Maralia, Ward No.-7, Miran Sahib, R.S.Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK—678/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

h -
~— - 02 ’”/W
(Mohammad Yasin,Beigh)

Registrw% ) \“
No: (j/l}[f/l*//g fpé/b/f? Dated: /6~ f/-202) /‘é

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Anubhav Sudan, Advocate

...... for information and necessary action.

o\ sy

Registrar(Adm.)
i\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

> ENROLLMENT

NOTIFICATION

No: /266 0i zoJ,fZ»ZQ Dated: /4 < M=o |

| It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Amit Sharma
S/O Naryan Dutt Sharma
R/O Hanjana Thakra, Nowshera, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—679/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

4 ~
- Wt\ A1

(Mohamniad Yasin Beigh)
Registrar (Agim.)
0

No: 49 §19-26|Re)L-p Dated: [6 < /- 202

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President ,District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Amit Sharma, Advocate

...... for information and necessary action. /‘
k \f “
lbf//")/’

TRZgis far (Adm.)

(6&"



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: }26’(-0}016)1///?0/ Dated: /4 ()< a1

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Aamir Fayaz
S/O Fayaz Ahmed
R/O Peth Lalad Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—680/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

el \_/’M&%/":ﬂ
(Mohammad Yasin Beigh)
Registrar (A mi)

)
No: Q FE26-2] QC//LPDated: [6< 12 0>

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
- website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aamir Fayaz, Advocate
...... for information and necessary action.




N HIGH COURT OF JAMMU & KASHMIR AND LADAKH
N AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [1&> @g 9024/pgDated: 74 «lL—loLlL

- It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Aaliya Wani
D/O Atta Mohd Wani
R/O Wagoora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—681/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Moham Yasin B igK)

an Advocate is ordered there before.

Registrar (Adm.)y |,

No: Lf?‘sz-gﬁ}f@/éPDated: [6-1-20>) v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Aaliya Wani, Advocate

Reglsgc}l"a/ (l%&\
i
A \

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kok

PROVISIONAL

ENROLLMENT

S

NOTIFICATION

No: fz 6\3 @g QQQ(ZQQ Dated: /4 < M- ) p) ]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Afreena Gani
D/O Ab Gani Rather
R/O Rambair Grah, Rather Mohalla, Central Shalteng, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—682/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

W

(i\/n“gl{arﬁmad Yasin Bgigh)
Registrawd (1
No: LfT}fLLO’Lfé}IZQ)/:PDated: [E-}-2021) e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Afreena Gani, Advocate

...... for information and necessary action.

—
Regis

i)
A

o/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
‘ AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 264 0%20;} [{ZQ’ Dated: /73« }/+ 02

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Abid Ali Wani

S/O Ali Mohd Wani

R/O Bidder Hayatpora, Harkar Mohalla, Kokernag, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-683/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

A l’
(Mohammad Yasm elgh)
Reglst
No: "i%r b7- 5’5}/1@/&/9 Dated: _/B < //-202> |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Abid Ali Wani, Advocate

...... for information and necessary action.

™ \ @ \ /”/)/‘
Registrar{Admj)
Y
v6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

@

NOTIFICATION

No:?%’f@gﬂ 902 fRG Dated: J6 /120D |

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Anisa Farooq
D/O Farooq Ahmad Taploo
R/O Teng Pora Zoonimar, Dr. Ali Jan Road, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—684/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

“an Advocate is ordered there before.

— W"/’\ /“,37/]

(Mohammad Yasin Beigh)

Registr%l;Ad )‘
®
No: FSSY-66|R4]L-ppated: /&t 202 &g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

" information and also keeping record of the same.
7.  Ms. Anisa Farooq, Advocate
...... for information and necessary action.

G-

\/WV

—-
Registrar (g .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |66 6f9621]pg Dated: /& - 115>

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Adil Rashid
S/O Abdul Rashid Sheikh
R/O Mohalla Khawaja Sahib, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—685/2021 in the roll of Advocate maintained by this Registry.

" The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)

Registrar (Adml)
No:bl}fé/ - 6?[120/&9 Dated: /6 « /<D o0D} éyg(g\

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Adil Rashid, Advocate ’

...... for information and necessary action. b A
| - S

- i
Registrar (Adm. .
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {267 4§ 2014 [p4 Dated: 14 — )= 2a) ]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Almas Ahmad Mir
S/O Gulam Ahmad Mir
R/O Kanthpora (Lolab), Mir Mohalla, Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK—686/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

- \‘\/ Mvif Al
—

(Mohammad Yasin Beigh)
Registrar (Ad

)
it
No:LI_%S"é@*%I}QQ{LP Dated: /6~1/- 202} K ‘d

an Advocate is ordered there before.

[

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2.  Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Almas Ahmad Mir, Advocate

...... for information and necessary action.

Registrar (Admt) (@\

6



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: } 268 6§ 3021 J2g Dated: /& < /) 902

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Anjali Badan
D/0O Sh.Narinder Kumar Badan
R/O Kunjwani By Pass, Uttam Nagar, H. No.-117/B, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—687/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

‘

ek G-l >
(Mohammad Yasm Belgh)
Registrar (Ad

)
No:Y 7S IS 811RG L-p Dated: _/£ < /1 - 202 K c‘“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Anjali Badan, Advocate

...... for information and necessary action.

]

O ,,” >

Reglstr A% )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2253 Bﬁ 2091 Z@ Dated: /ff« /- 202

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Aamir Ahmad Wani
S/O Ab Rashid Wani
R/O Panzatt Wanpora, Deva Mohalla, Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—688/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

==

(Mohammad Yasin Beigh)

Registrar (Ad {
% lg \]

No: Q?f@l*@ﬁlfﬁ/bf? Dated: /8 -~ //-2.0) |
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Aamir Ahmad Wani, Advocate

...... for information and necessary action.
¥

ArVve
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

.(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k-

PROVISIONAL

ENROLLMENT

&

NOTIFICATION

No: }27F] Gﬂf Q@M/’/Z&Dated: [6 <1l Doy

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Bisma Rashid

D/O Ab Rashid Dar

R/O Dooniwari Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her‘ Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—689/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordei'ed there before.

~ ¢
(Mohammad Yasin Beigf)

Registrar (/Q\q/) A\
No: 47596-B02]R4 |l pated: |6+ [[-2 0D
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Ms. Bisma Rashid, Advocate

...... for information and necessary action. \/ %

Reglstrar Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1230 08 202:1pG pated: /6 - 11- 20>

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Bisma Hussain
D/O Mohammad Hussain Kumar
R/O Ajar Bandipora (W.No.16), Near Tantray Masjid Ajar, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—690/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\/ M bfll’

(Mohammad Yasin elgh)
Registrar (Ad
g ‘,9/( ) (&\

No: LHLS’@% %W%/LﬁDated /5 JA=2 0D

Copy forwarded to the -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bisma Hussain, Advocate

...... for information and necessary action. \//
- \wf’v\
Regls&ty
%r“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: J272 64 20 [pqpated: (4= 11-2 4>}

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Fatima Qasim
D/O Mohd Qasim Malla
R/O Arabal, Rajpora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—691/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adn.)

NO:Q?’é(SB'@?/RCZ‘LhP Dated: /5“ [1-202) g té\“

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Fatima Qasim, Advocate

...... for information and necessary action. )

O"\]O,u/:‘)/\

Reg |stw/ﬁlg|£‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /984 o’z 20;;[@9 Dated: /g«- [[-2a21

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Danish Rashid
S/O Peerzada Abdul Rashid
R/O Dhobiwan, Tangmarg, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—692/2021 in the roll of Advocate maintained by this Registry.

]

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

SA .
' \ AN
(Iﬁc?hammad@: Beigh)

Registrgg}\d .
!
No:Q%é@B'@C}[@ J/:p Dated: f6<1I-D 0 2)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mbr. Danish Rashid, Advocate

...... for information and necessary action.

»

@istw ) \b”‘rw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 12&5»0;[2 ,202[2@6, Dated: [&.- }/ - 202 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Danish Goswami

S/0 Gopal Krishan Sharma

R/O Village Suchani, P/O Rahya Tehsil Vijaypur, District Samba

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—693/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

\_on®

(Mohammad Yasin,Beigh)
Registrar (Ad )\“

No: (/f;Lé 90»96??6)!Z;PDated: JE<1t-202]) 6
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr. Danish Goswami, Advocate

...... for information and necessary action. b
,>|

Reglstrar (A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

- (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /284 Oj ggglzggDated: /6 -} -20>]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Diyanah Fayaz
D/O Fayaz Ahmad
R/O Kursoo Padshahi Bagh, Naikpora, South Srinagar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—694/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A z
oV ,Hf')/',

7
(Mohammad Yasin Beigh)
Registrar (Adm
o

No: {/2697-7¢3 ,/RQ/LP Dated: /B<//< D02 ] alz/’/%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. . Ms. Diyanah Fayaz, Advocate

...... for information and necessary action. /

. h K“[

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1288 &Zé) 2@2[/@6 Dated: /6 -11-2091

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Danish Majiddar

S/O Abdul Majiddar

R/O H.No.2, Lane NO.5, Mominabad Batmaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—695/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

NW
Yl
(Mohammad YasinﬂBeigh)

Registrar (w
%/ " N
No:éfgl‘j;?f/*fﬁMG/Z-ff Dated: /6 —/)-202 ]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Danish Majiddar, Advocate

...... for information and necessary action. ,
' N ~
7 0\/\\ 6/ \| -2
Registrar (Adin.
Al
"




"HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [2089 e%zm}@_ Dated: /6 - 1/-20 ]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Furqan Mushtaq

D/O Mushtaq Ahmad Ganai

R/O Near Ibrahim Masjid, Zaffron Colony Tehsil Pantha Chowk, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—696/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

W‘“},H«’)h

(Mohammad Yasin Beigh)
Registrar (Admn.)

No:HZT19-26 /624/&/7 Dated: /4« [1-20> | 6
Copy forwarded to the: -

i

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Furqan Mushtaq, Advocate

...... for information and necessary action. ’

\f/‘
Registrar (Ad )fJo
% Y t\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *
) PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1290 ﬁ“v}ﬂ 9091(425, Dated: {6 - =252

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Falak Jan

D/O Irshad Ahmad Khan

R/O Bazar Batamaloo Khas, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—697/2021 in the roll of Advocate maintained by this Registry.

- The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohamma asm : gh)
Registrar (Ad

an Advocate is ordered there before.

No: 477273406 /t.9 Dated: /- 11-2 0> ) \
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Falak Jan, Advocate

...... for information and necessary action.
: 4
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Regis%a/r Adm.) | 6(”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/ 365 aﬁ 2021 lEQ Dated: /5 ——26)}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Faisal Rafiq Sofi
S/0O Mohammad Rafiq Sofi
R/O Frestabal, Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—698/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm.) \
1)

NoL2QUA-CURet prates: 14 n-202] ¥ E
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Faisal Rafiq Sofi, Advocate

IO for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

_ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ‘

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {366 6%3@2]!’?@ Dated: /é’ — =262/

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Farooq Ahmad Malik
S/O Gulzar Ahmad Malik
R/O Lolab Warnow, Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-699/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm \
t\

No:Lf?(QS'K:A’ZMZG/Z:P Dated: [& —11.2 02| Yk

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Farooq Ahmad Malik, Advocate

...... for information and necessary action. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

"NOTIFICATION

No: }.291 é>g Qa:u’[@ﬁ Dated: /5?_ .92 0))

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Hidayat Ullah Bhat

S/O Liyaqat Ahmad Bhat

R/O Tekipora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—700/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

L/v(’/"“ ’wy‘y'

(Mohammad Yasin Belgh)

an Advocate is ordered there before.

| Reglstra%(l-\/dm J)
No:@?:f’vaéﬂmé_fb/’ Dated: /€ . //- 202])

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
7. ~ Mr. Hidayat Ullah Bhat, Advocate

...... for information and necessary action. \\/
w/

Iallnd
Reglstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ) 367 o 200) 5 Dated: {f— 1 —204

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Hilal Ahmad Bhat
S/O Mohd Yousuf Bhat
R/O Marhama Kobipora, Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—701/2021 in the roll of Advocate maintained by this Registry.

- The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o2 g ‘,)'/,

. L] -
(Mohammad Yasin Beigh)
Registrar (Adnmy) \‘

t

No:l/‘l?g 6’3«’710/;?9@ Dated: [8< /<202 €

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. . Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wlng Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Hilal Ahmad Bhat, Advocate

...... for information and necessary action. \/
A

Reglstrar (Ad \
Kc




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ®

PROVISIONAL

ENROLLMENT

ED

NOTIFICATION

No:/ 308 @f‘ﬁ 902),/[20, Dated: |4 1[=D o) /

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Heena Bashir Magray

D/O Bashir Ahmad Magray

R/O Lethpora, District Pampore

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—702/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

7
(Mohamhyad Yasin, Beigh)

Registrar (ﬁ
%~ tn
No:[72%)-F0]R6)1.p Dated: (&)< 20 | 16
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pampore.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pampore.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Heena Bashir Magray, Advocate

...... for information and necessary action.

(RZg;istrar (Adm. ‘%/
Z/ 561'\

b%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /,Zéj &Z{ gazdzg Dated: /4 - [/=202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Hassina Farooq

D/O Farooq Ahmad Shah

R/O Pethpora, Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK—703/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o -
/“') - N \ ‘/” 'M
(Mohamntad Yasin Beigh)

Registrar (Adm,
(7
No:éf?’g 97’95//%4/&/9 Dated: /5, /120

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms., Hassina Farooq, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:[3 /o e% %) [Z[QQ Dated: fA ~t—Do2}

It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Hisham Saleem

S/0O Saleem Ur Rehman

R/O H.No 56, Syed Majid Colony, Gogoo, Humhama, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—704/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

] -
! ,)/f
/7 N .N -\ /“
(Mohamm asin Bgigh)
Registrar (Admg¢)

No:ﬂ&ﬂg}vfgl-ﬁéﬂf Dated: /é — =D e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

" information and also keeping record of the same.
7. Mr. Hisham Saleem, Advocate
...... for information and necessary action.

s TG

Registrar (Adm.) i“

2 Ak




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /271 99097/%3’[6& /4[3//// 2027 °

It is hereby notified t%at vide High Court Order Dated 09.11.2021

Ms. Humara Ashraf
D/O Mohmad Ashraf Bhat
R/O Kremshora, Gulab Pora, Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—705/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\d/ww

'l ]
(Mohammad Yasin Belih)
§

Registr% \
No: WWF‘?D’%/W Dated: /15//// 2097, ‘

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Budgam.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Humara Ashraf, Advocate

...... for information and necessary action. ,

\
=l 1
Regisﬂ%g A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 13}35}%)97/%2@: /'6/// /W

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Ishtiyaq Rashid
S/O Abdul Rashid Mir
R/O Jaibal Hardu Kichroo, Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK—706/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

A

(Mohammad Yasin Belih)

Registra;yg/
No: (’/Wf/Jﬁ/ﬂZ//L/Dated: /6////// )77/)7 , 6

Copy forwarded to the: -

an Advocate is ordered there before.

i

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
7.  Mr. Ishtiyaq Rashid, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % Fl

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /%/L/;/f %W%ated: /6/W

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Ibrar Ahmed
S/0O Shabir Ahmed
R/O Nagrota Tehsil and District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance- of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK—707/2021 in the roll of Advocate maintained by this Registry.

. The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

ﬁﬁ:hémm' Yasin Beigh)
Registrar (Adm
o
L

no: U1 9248 /S 16/ /2057

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Rajouri.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr. Ibrar Ahmed, Advocate

...... for information and necessary action. /
\/\J’ -~
<N Q/ Wf(v/” 7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /3/4 Q%W/ﬂfjﬁ{ated: /‘5/////%94

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Iqra Tariq

D/O Tariq Ahmad

R/O S.R.Gung New Colony Shah Mohalla Sonakul Srinagar
A/P Sarai Safa Kadal Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuénce of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK—708/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

>

] - -
(Moham asin Beigh)
Registrar (Adm. \
t

No: [J7Q£ﬁq}/ﬂ7/éﬁDated: /5’/// /}é’)/ % €

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6.  Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Iqra Tariq, Advocate

...... for information and necessary action. y
N,b/”"

,,_7 . \/
Registrar (Adm
,A@\‘\




@

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /3/7’0}7 M%/%ted: /6/// /M%:

It is hereby notified t<1/at vide High Court Order Dated 09.11.2021

Mr. Iftikhar Hassan Samoon

S/0 Asgar Hassan Samoon

R/O Badwan Wanpora Gurez, Bandipora.

A/P C17 Asgar Samoon, Friends Enclave Airport Road, Humhama Budgam

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—709/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamniad Yasin éeigh)
Registrar (Adm t
)

No: Q#QCP)’Q/MI/%ated: /6 /////W N e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Iftikhar Hassan Samoon, Advocate
/
w -
5
i 0L ,6/’ [~ /
Registrar (Adm.)
t6

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/%/@?/){wz/%ated: /5//// 2027

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Inam Ul Haq
S/O Ab Majeed Dar
R/O Chanibal Singhpora, Tangpora, Astan Mohallah, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—=710/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

J
‘VJ‘-
W /' ”)/l
- b
(Mohamniad Yasin Beigh)

Reglstr%)ll
o

No: L/ Wf/*f??//gﬁ/zpDated: /f(g////)z?% pé

Copy forwarded to the: -

1. Principal District and Sessions ‘Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7.  Mr.Inam Ul Haq, Advocate

Reglsyha}cﬁ
U\
tg

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /3/4 %JJ%/égated: /15//7 /Qﬁ%,

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Ikhlaqg Ahmad Dar
S/O Ab Rashid Dar
R/O Sopat Tangpora, Devsar, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—711/2021 in the roll of Advocate maintained by this Registry.

. The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. AAT A
(Mohammad Yasin Beigh)
Registrar (Ad .)l
s

No:(’(7qrg*6/6/%/éﬂnated: /é//// )0)4‘ 0% L6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ikhlag Ahmad Dar, Advocate

...... for information and necessary action. ,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /220 0) 207//&;Dated: / é///// 202/ -

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Jaffer Ahmad Sheikh
S/O Abdul Aziz Sheikh
R/O Aloosa Karapora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—712/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar ( .) \‘
n

No: Ll?—@é'vz’-?q/ﬂ”//lﬂDated: /’741/// /)7))7 / V6

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
7. Mr. Jaffer Ahmad Sheikh, Advocate

...... for information and necessary action. K\/r
Regls%(




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /EW?}/%W/%[)Z’(M: /6’/// / 2027

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Junad Ahmad Rather

S/0 Jalal Ud Din Rather

R/O Malangpora, Darwesh Mohalla, Awantipora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—713/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— - 08 >
(Mohammad Yasin Beigh)
Registrar (Adm,)

No: [/?'Qrzfc&)/éé/l.{/aéd /1{//7///)&)//‘ 7% o "

Copy forwarded to the: -

\

1. Principal District and Sessions Judge, Pulwama.

2. . ~ Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Junad Ahmad Rather, Advocate
b / '-’

...... for information and necessary action.



VK
HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /’5)’)(0/;}29’9'/%2’(%: /15//////%)4;

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Javid Ahmad Malik
S/0O Ali Mohammad Malik
R/O MIrchmar Mirgund, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—714/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .

!
. NS Al
(Mohammad Yasin Beigh)
Reglstrar (A t
mé 4

No: L/(/LQO/)B ’904?4/Dated /‘6///209%\

Copy forwarded to the -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
- information and also keeping record of the same.
7. Mr. Javid Ahmad Malik, Advocate
...... for information and necessary action.

e

Registrar (A .2‘ {

C}/

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [ 2/5G) %ﬁ//zﬁated: /6////’3/094'

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Kounser Nazir
D/O Nazir Ahmad Wani
R/O Lach Mawer Kalamchakla, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—715/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

} - -
(Mohammad Yasin Beigh)
Registrar (Ad .)i‘

A
No: 6/7’0/)’7 “%7/£%/lﬂDated: //6//// 20) O/ 6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Kounser Nazir, Advocate

...... for information and necessary action.

A
- \\/W{ -~ '}'
Registrar (Adm

% Feelt



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /222 Q]%;Z/Zgated: /é///// 20/

It is hereby notified K/at vide High Court Order Dated 09.11.2021

Ms. Kawita Devi
D/O Jagdish Raj
R/O Village Khurkwan Bhakhna, Doda A/P Basant Nager Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—716/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

— - \

(Mohammad Yasin Beigh)
Registrar (Adm

no: U799~ 95/05/ S VIR 27 g

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
7. Ms. Kawita Devi, Advocate
...... for information and necessary action.

o\ el

Registrar (Adn.)
g%/ g\‘é\ll



&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /5)’7;710)//[4Dated: /’5////// 027

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Lalitab Khajuria

S/O Maninder Khajuria

R/O Billawar, Near Shiv Mandir Billawar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—717/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Beigh)
Registrar (A mT)

No: Q?Q@?b?ﬂooé/gg{ezdfi /fﬁ/f/)ﬂé/, 54 )"

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kathua.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

6 //

7.  Mr. Lalitab Khajuria, Advocate
Regigjt)ﬁ A rr,() 6
% Y

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION |
No: /wf&ﬁw/%ﬁted; /é//‘// 202

It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Mohammad Shafi Malla

S/O Mohammad Abdullah Malla

R/O Humhama New Airport Road, Near Dar-Ul-Salam, District Budgam
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—718/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Y
1 o -
e 0L A=
(Mohammad Yasin Beigh)

Registrar (Ag)
No: IL./&KM? ‘/Q/@ZL/Dated: /Z{ ////Dﬁ% \V »éi“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
- information and also keeping record of the same.
7. Mr. Mohammad Shafi Malla, Advocate
...... for information and necessary action.

b



@

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /299 Q’g 202 [ﬂZ_ﬁ Dated: /é—N-»D//)),.!

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mirza Saaib Beg

S/O Farooq Qadir Beg

R/O House Number 9, Bait Ul Salam, Sarnal, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—719/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

"
(Mohammad Yasin Beigh)
I\?egistrar (Adny .){
)
No:&?‘?Q?'ﬁﬂé/@Q//'PDated: /14* /] Q-OQJ ®

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. - Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Mirza Saaib Beg, Advocate
...... for information and necessary action.

o

ﬁzd istgi((v W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /226 O jﬂ9//%ted: /1‘)//}/ //MD// )

It is hereby notified tét vide High Court Order Dated 09.11.2021

Ms. Muneeba Rehman
D/O Abdul Rehman Dar
R/O H.M.T. Zainakote, 66 Dar Mohalla, Shaltang, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—720/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

7

- O 1 ‘/%
(Mohammad Yasin Qelgh)

| Registrar (
No: Qé’@/f'?>/ﬂ£7/[ﬂ Dated: /‘é // (&%‘EK

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Muneeba Rehman, Advocate

...... for information and necessary action. \\/ y
orvd
. : Reglw K 1b
6\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /3}?;} %W/%g{ed: /é{//f//W

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mehrul Nissa

D/O Ab Rashid Bhat

R/O Batergam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—721/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar m

an Advocate is ordered there before.

‘ | @ !
No: %7@}3‘%/ Ze/lppated: _/ ‘6%/ // 247 v
Copy forwarded Ito the: - /
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mehrul Nissa, Advocate

...... for information and necessary action.

o

N
(‘/\/‘ ~
b/”’M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [%/> 0]/%)//24 Dated: (4/7 /2077

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mawra Ibtisam
- D/O Noor Mohd Bhat
R/O Dawood Colony, Soura, Eidgah, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—722/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

/‘7.

(Mohammad Yasin Beigh)
Registrar (Adm!)
{3

No: ’547-403 'ro/ﬁ/l/jl)ated: /6////>/0)7 \

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Mawra Ibtisam, Advocate

...... for information and necessary action.

Egg;istrar( ) ‘()/”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /39’§Ug/%}//£gated: /6//// /2057,

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Misba Muneeb

D/O Muneeb-Ul-Rehman Mir

R/O Gudoora, Kakapora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—723/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

m i o /“"M
(Mohamniad Yasin Beigh)

Registrar (Adn.) :
No: é/ﬁd;/-—}&/ﬂ//éﬂ Dated: /’6/// /}0)7 ) q?/(/A Dé[

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.
4, President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Misba Muneeb, Advocate
...... for information and necessary action.

oA
N,(;ﬂf'w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

&

NOTIFICATION
No: /M}?W/ﬁ%’ted: /61/7/37)97

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Muzaffar Razak Magray
S/O Abdul Razak Magray
R/O Hariwatnoo Tangmarg, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—724/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must bhe

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin elgh)
Registrar (Ad ‘\“
44

No: 9}66%7&7/%’/6/ Dated: /,(,//// X0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. ' Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.
7.  Mr. Muzaffar Razak Magray, Advocate

...... for information and necessary action. /
K/‘ /NKW

Reglstrar (%!{\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

&

NOTIFICATION

No: /28] 5%20)_;//,{20, Dated: /5~ }) =20 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mubashir Nazir Makroo

S/0O Nazir Ahmad Makroo

R/O Eidgah, Bijbehara, Gazi Colony, District Anantnag

has been admitted and enrolled as an Advocate on the rdlls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—725/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

)
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:@?ﬁé/'g?’//@/hﬁ Dated: (4~ /-2 0) 77/ w6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mubashir Nazir Makroo, Advocate

...... for information and necessary action.

Y

- \\/W/
Registraﬁﬁ%)
6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: />(70 ékpéw//z//’Dated: /4////%)7

It is hereby notified%at vide High Court Order Dated 09.11.2021

Ms. Mahees Ashraf
D/O Mohd. Ashraf
R/O S.D. Colony Batamaloo, South Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerr_led University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—=726/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Moham ad Yasin Bel gh)
Registrar (Adgl ) \

No: 9?6§V fé@//z‘ﬂ//%ated /‘é////}ﬁﬁ \ V/é

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mahees Ashraf, Advocate

...... for information and necessary action.

) Q\a.’/'&“/\ o>
Registre ] )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /;;5?94%/%%&80': /6////}”?7'

| It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mansoora Mir

D/O Imtiyaz Ahmad Mir

R/O Yaripora, Khanmohalla, Naibasti, District Kulgam
A/P Iram Lane Natipora, Sector F, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—727/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. g
.

(Mohammad Yasin Beigh)
Registrar (Ad g(“

No: Wéq@”%‘;/ﬂ?/&%ated: /'«5///'/)@}7’ b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mansoora Mir, Advocate
...... for information and necessary action.

o

Registrar (Adm,
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 19483 @Ze 26)’/)!% Dated: /?5 = -2 0)1

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mehnaz Rather
D/O Muhammad Ashraf Rather
R/O Suthra Shahi, H-No-83, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—728/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as .

%
— - L ‘(j \

(Mohamiviad Yasin Beigh)

an Advocate is ordered there before.,

Registrarz(ﬁgg})\
)|
No:l/zé 74 «QZ:ZQQ [/-p Dated: /8 1)~ 2021 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehnaz Rather, Advocate

...... for information and necessary action. ,

rR-Zgistrar(Ad .)\ /W >
%/@%K



&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /304 6‘1)22 gayh& Dated: |6 —11-202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mehwish Muzafar

D/O Muzafar Ahmad

R/O Sakhan Miran, Ward no. 6, Tehsil Mandi, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—729/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

7

, el
(Mohammad Yasin Beigh)

| Registra m.)
No: E{?Q%‘i qé,/iZQ/LPDated [ 11~ );e ’ég\

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President,District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehwish Muzafar, Advocate

...... for information and necessary action. - y

EZgistrar( m.)\€7 ” |



HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1303 052322@; Dated: /5’-—//*202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Minhaj Majeed Sheikh
S/O Ab Majeed Sheikh
R/O Dardpora Kralpaora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-730/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. \/ /
(or\\’

-
(Mohammad Yasin Belgh)

Registrar (Ad
No:Lf}@B!VBQ?EQ/&f pated: [£-//- D p2] g/(\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Minhaj Majeed Sheikh, Advocate

...... for information and necessary action.  p /
Reglstrar (A
}/ ﬂ\
6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {302 0’24) 202/7/&1 Dated: [8-//-202

~ It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Mudasir Hassan
S/O Gh. Hassan Buhroo
R/O Umer Colony Gundi Qaisar, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—731/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sducmt before the date of expiry unless the absolute/final enrollment as

N\t

(Mohammad Yasin Beigh)
Registrar (Ad \
o\
u

No: Q?@lB*BD/EQ_’[ZLP Dated: /6 1 e)O),'f %/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
}
\/f /‘M

7. Mr. Mudasir Hassan, Advocate
...... for information and necessary action.
Reglstrar (A )&
({4



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: [30) @f 2021 )4 Dated: [6 - H=202])

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Muntazir Majeed
S/O Ab. Majeed Padder
R/O Nowgam, Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-732/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

i

(Mohammad Yasin Beigh)
Registrar (Admy)

an Advocate is ordered there before.

' 3 ]
No: é?gff*)—lj'fzqféfDated: (6} 262 )
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

~website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mbr. Muntazir Majeed, Advocate

...... for information and necessary action.

-
Registrar (Adm

v qg\z\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /30© &4 901 [RG Dated: [6 — =2 0) |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mohmed Aslam

S/O Mohmed Shafi

R/O Salamabad Uri, Dar Mohalla, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—733/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
}
/
\/’ /”'

(Mohammad Yasi Belgh)
Registrar ( gn\?‘
No: 1786714 [R4[L-P Dated: 6 - [1-202]

Copy forwarded to the: -

an Advocate is ordered there before.

1. . Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mohmed Aslam, Advocate
...... for information and necessary action.

/‘7\/ /H“

Reglstrar (
\



G2
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [294 &4 9021]p Dated: [ £ j-24> |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Musaib Ahmad
S/O Nizamudeen
R/O Karewa, Rampora, Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—734/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

Wv" b/\ ‘/“)/1

Pk
(Mohammad Yasin Beigh)
Registrar (Ad )\g‘

No:f'/j:zlc?ivqgl ﬁg/ﬁﬁ Dated: [€-(l-DoD] ‘6
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.
7. Mr. Musaib Ahmad, Advocate
...... for information and necessary action.

—

i K/’w :
Registrar (Adm. A
7 Bl
v

"
16
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {997 of 202!/@} Dated: /6 — /1<) o}

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mehak Andrabi

D/O Syed Shakeel Ahmad Andrabi

R/O House No. 40, Soliha Colony, Kanipora Kralpora Link Road,
Bhagati, B.K. Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—735/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

VNW

n.
(Mohammad Yasin Beigh)
Registrar (Ad .)‘
of

an Advocate is ordered there before.

No: L/?m}%) Q‘;}L}? Dated: /&~ //~202) 16
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehak Andrabi, Advocate
| A
o
- -
Registr ‘g}( 6/” 1
)\
b

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

(&)

NOTIFICATION

No: [ 92 @£ 2021 IIZG Dated: [ « M- 202 )

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Moosa Zareen
S/O Ali Mohd Wani
R/O Model Town, Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK—736/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be -

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

ok
(Mohamnrad Yasin Beigh)
Registrar (Adm.)

1))/ 1)
No: {27 03&9/%/&? Dated: (4 — //-202 | 6

LI /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Moosa Zareen, Advocate

...... for information and necessary action.

‘ oxar‘fé,u/i/l

A S
e i A1

Registrar (Adﬁ‘l.)\)
it
t6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: f296 of 9621/P4Dated: (€~ [/~ D02 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mohd Asim Bhat
S/O Mohd Aslam Bhat
R/O Sheikh Street Namlabal Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-737/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1l
ak e
(Mohammad Yasin Beigh)
Registrar (Adnj.) \
e\

NOiLﬁ;L;l:S:QZHZQ/éPDated: /5 "‘”"‘202’, /}I/ %g
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.
7. Mr. Mohd Asim Bhat, Advocate
...... for information and necessary action.

Reglst[;r/(f%;\)\ \\




N
HIGH COURT OF JAMMU & KASHMIR AND LADAKH O
' AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /994 ﬁﬁ 6214 Dated: /6 - /-202/

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mohammad Younis Ganaie

S/O Gh. Mohammad Ganaie

R/O Amshipora, Mir Mohalla, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—738/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

o\ ™

(Mohammad Yasin Beigh)
Registrar (Ad k
&

No:@??f@*gg/fggféﬂDated: [6-)/=265])

Copy forwarded to the: -

an Advocate is ordered there hefore.

1.  Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohammad Younis Ganaie, Advocate

...... for information and necessary action.

A
> /u»\
Reglstrar '



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1393 3 2621/p4 Dated: {£ 11-205 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Mohammad Abbass Alaie
S/0O Bashir Ahmad Alaie
R/O Labertal Astan Mohalla (Harpora), District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—739/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

o

-
(Mohammad Yasin Belgh)

Reg'str(a);fguli
No:YF781-58[P6J1-p Dated: /&~ 1—202] ve

Copy forwarded to the: -

an Advocate is orde.red there before.

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

" Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Mohammad Abbass Alaie, Advocate

...... for information and necessary action. . o
N\

Reglstrar (Af

A

2




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 279 0£ 2021 /Qq Dated: _/£ < 71~ 02

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Mehvish

D/O Firdous Ahmad Mughal

R/O Dawarana, Dabar Mohalla, Uri, District Baramulla

A/P Microwave Bilal Colony, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=740/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

| o5
) (\/‘w ‘ L

(Mohammad Yasin Beigh)
Registrar (Ad

No:é/; U3 KE/VQLLPDated [6- 11 202
Copy forwarded to the -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Mehvish, Advocate

...... for information and necessary action. \//

Reglstr/z;\;/(Ad
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL
NI ENROLLMENT

NOTIFICATION

No: /233 @'é gozg!ZQDated: /é —l)-20>)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Naseeb Shafi Mir
S/O Mohammad Shafi Mir
R/O Wanihama Payeen, North (Hazratbal), Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—741/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

¥
W
- b&f“ \%f"
(Mohammad Yasin Beigh)
Registrar (Adm.)}{ |

NO:'éW’NO'/é’//?GI/&P Dated: /A -/ -) o2
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

" Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Naseeb Shafi Mir, Advocate

...... for information and necessary action. .
PN : ‘bv’”

o

Registrar




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | 2#5 0@9 20;1'}@ Dated: /< H~-2 a1

. It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Nitin Seth

S/O Yashpal Sharma

R/O Domana, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—742/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

7" \/NW

(Mohammad Yasin Beigh)
Registrar (Admt) \
AN

No:é{?'é 24-30 !Q&!(;P Dated: /8- {1-24 2.1 6
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Nitin Seth, Advocate

...... for information and necessary action.

)

o
o

Registrar (Adm.)
v 28\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2% of 2031 /R4 Dated: JB - | -202 |

It is hereby nofified that vide High Court Order Dated 09.11.2021

Ms. Nafia Ashraf
D/O Mohammad Ashraf Wani
R/O Azad Gunj, Varmul Heights Colony, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—743/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm E‘
o
(7

No: L‘{‘}glff%o‘m(}/éf? Dated: /& - /] - 202 |
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

- website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nafia Ashraf, Advocate

...... for information and necessary action.

Registrar 5 |
W B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2364 03 26p1lpq Dated: /£~ 11-2 0>

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Naireen Khan

D/O Suhail Ahmed Khan

R/O House No. 156, Sector-B, Umarabad, Peerbagh, Chanapora, Srinagar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—744/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

rﬂ“? .

(Mohamiriad Yasin Beigh)
Registrar (Aciﬁ) i“

v Y A%

No:ly143)-37/R6)L-p Dated: /6 < /- 202

Copy forwarded to the: -

o (3 A>T

1.  Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Naireen Khan, Advocate

...... for information and necessary action.

"’E{jﬁ




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /2??2/3{»//@ Dated: /6////)ﬂ)f
(/ S

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Owais Nazir
S/O Nazir Ahmad Dar
R/O Palhallan Pattan, Dar Mohalla, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—745/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e (-»'“M
—.

(Mohammad Yasin Beigh)
Registrar (Ad )ir‘
i

No: H762>2 ’37/@/(’/ Dated: /(5//7/)037
Copy forwarded to the: -

-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. . Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Owais Nazir, Advocate

...... for information and necessary action. |
Reg istrar %/L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /%7‘5;} %’}'/@ Dated: /‘71/// /94797'

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Pervaiz Amin Wani
S/O Mohd. Amin Wani
R/O Batpora Vailoo Gasrun, Pahloo, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—746/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

R

(Mohammad Yasin Belgh)
Registrar (Ad

..*‘A,
No:ﬂ{é@?%-—ﬂm J’/ %/@Dated: f?—////%)?? > .

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. My. Pervaiz Amin Wani, Advocate

...... for information and necessary action.

Reglstrar ﬁgg\ (

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /274 ?/)oy/ﬂ?Dated: /7////51%7

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Parveena Maqbool

D/O Mohmad Maqbool Malik

R/O Igra Colony Batamaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—747/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final- enrollment as

W
.

(Mohammad Yasin Belgh)

Registrar (Admy
o: 192909/ 0/1) vateq: 12115037,

Copy forwarded to the: -

anh Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.

7.  Ms. Parveena Maqbool, Advocate
...... for information and necessary action. /
V \|-¥1
- Reglstrar (A
i
Ve



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /2% Q)Mgf/@D%ted: ?7’////5/09/(

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Parshotam Singh

S/O Babu Ram

R/0 Bolian Ball, Chiralla, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—748/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

;.. ;
ey
9 o %’“

(Mohammad Yasin Beigh)
Registrar (Ad '.)E

No: [f@%@%’§?/ﬂ%/égated: /‘7/////}597 el 1~ "

Copy forwarded to the: -

1. - Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Parshotam Singh, Advocate

...... for information and necessary action.

Reglstw .




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [3 32 02( 2021 JRg Dated: [F - Ji- 20 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Parveena
D/O Gh. Mohd Khan

R/O Guzar Bal Chattabal, South Srinagar, Srinagar

A/P Main Uri Baramulla, Uri-A Lone Mohalla, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—749/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm.)
N~ ijg

No:&@z?é-g?»l’f@_/éﬁ)ated: /:]--’/‘/’)-DZP Z8

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
~ website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Parveena, Advocate
...... for information and necessary action.

o

' =1
@istrar (A \l‘ /“

%y



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |30 .ej ggggl@ Dated: /1 ~l- 2o}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Qaysar Sultan Bhat
S/O Mohd Sultan Bhat
R/O Checkpora-103, Rakhi Lajurah, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK=750/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

N\

(Mohammad Yasin Beig[h)

an Advocate is ordered there before.

Registrar (Admy) |,
L

No:H43 él'g@)ﬂZGLL-P Dated: _| F=—1(-282/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
\/‘f W

7.  Mr. Qaysar Sultan Bhat, Advocate
...... for mformatlon and necessary action.
Reglstrar (Ad \



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /369 ﬁ*?g jZo),l/ZléDated: [ —f1-202 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Rashid Mohi Ud Din Wani
S/O Ghulam Mohi Ud Din Wani
R/0O Hamza Colony Saidpora, Dangerpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-751/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

' EN

(Mohammad Yasin Beigh)

i

Registrar (Adm4
e V>
No: {*/@gfﬂféf QﬁLﬁDated }F -1 2024

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. - Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Rashid Mohi Ud Din Wani, Advocate

e for information and necessary action. ‘ .
S
o _
o e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ] 344 &2 QQQZZM Dated: /F I/ —20) )

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Raja Irfan

S/O Mushtaq Ahmad

R/O Dangerpora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—752/2021 in the roll of Advocate maintained by this Registry.

" The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm L
13

No:Qﬂ%Q@SQ!”CL&FDated: IF e Doy

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Raja Irfan, Advocate .

...... for information and necessary action. ’

o\

Registrar (Adin.
Yo 3 5)%‘



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2495 gg .zg);lﬂé Dated: /411" o]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Ruqiya Fayaz
D/O Fayaz Ahmad Dar
R/O Dangiwacha (Margipora Payeen), Rafiabad, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmif Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—753/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. k/wfig*\\”/“

(Mohammad Yasin Beigh)
Registrar (Adml) A

, €
No:}#??g?'?g'/m//,'?mted: /% v J-9m9 1 ’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
. information and also keeping record of the same.
7. Ms. Rugiya Fayaz, Advocate

...... for information and necessary action.

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /284 O‘LP 2021|R Dated: [F —[1-202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Ram Saroop Sharma
S/O Sh. Babu Ram Sharma
R/O Vijaypur, H.No. 95 Ward No. 8, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-754/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

soudht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (A /Qﬁ

No: Y QU Lo -86)R4)  poated: /T~ 1 -2 02

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K Srinagar for uploadmg on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Ram Saroop Sharma, Advocate

o

i

&

...... for information and necessary action. \
N

Registrar (Admy)
()/ gg\“



~  HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /383 03@ ;wz;/ﬁlé Dated: /4 /1 -202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Ridha Zanib Khan

S/O Farooq Khan

R/O Dandi Udrana/Bhaderwah, District Doda

A/P 7/A Umar Colony, Near Chirag Public School, Bathindi Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—755/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o AN
(Mohammad Yasin Beigh)
Registrar (Adm
2 SE\"
No:&ﬂ@/,fﬁrgﬂgqllbpbated: JHF <)1-20>]
Copy forwarded to the: - '
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. . Mr. Ridha Zanib Khan, Advocate

...... for information and necessary action.

,'“,‘M

Ik \_//'W///);

Registrar (Adm.)
e



@
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /D 0{201;///E<%Dated: |F 1 —dod])

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Raja Salman Rasheed

S/O Abdul Rasheed Wagay

R/0O Keegam, Kanterpora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—756/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

(Mohammad Yasin Beigh)
Registrar (Ad \‘
!
{-

No:&@%é%'?ﬁq/fzcj'/éPDated: [F-1l-200]

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
. Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Raja Salman Rasheed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /352 0é Zang Dated: /Z-[-262)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Rashid Ahmad Sofi

S/O Abdul Salam Sofi

R/O Malla Bagh, Naseem Bagh, Radi Mohalla, Eidgah, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—757/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Belgh)

an Advocate is ordered there before.

Registrar (Ad i
No: &(@UU&&?—//Q‘}/&P Dated: /7 ~(1-20)) B’é
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rashid Ahmad Sofi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH @

AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /38 @Z)ﬂ lolJ//’(EC/ Dated: _/F —1/—202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sharful Islam
D/O Gh. Mohammad Shah
R/O Kaloosa, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-758/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. o e

7~ . .
(Mohammad Yasin Beigh)
Registrar (Adm.) |

No:(f’/g)élza“qf‘l@é,ﬁbated: JE-1t-202} 9z \

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. . CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sharful Islam, Advocate

...... for information and necessary action.

K/v W
Reglstralg;x



(6>

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /386 Oibu/ﬂ?@a’ted: (T ~l-2 2]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Showkat Ahmad Malik

S/0 Mohammad Yaseen Malik

R/O Malik Mohalla Boni Pora, Aloosa, Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—759/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

soug'ht before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohammad Yasin,
Registrar (Adsn.

o: %> -38 06 [Eg patea: I - 113 03) LB
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Showkat Ahmad Malik, Advocate

...... for information and necessary action.

ol
o k ..%*U’\’/‘
Registrai g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ 379 '@é 9021/f6 Dated: /- —f/- D p>!

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sharif Hussain

S/O Lt. Mohammad Anwar Ahanger

R/O Bemina, Iqra Colony, 123, Central Shalteng, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—760/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

” \

3 ’ﬂ >
(Mohammad Yasm Beigh)

Registrar (A

No: Lf@é/MfBI/KQILPDated /y e 20)_,.9(5\/# Z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.
7. Mr. Sharif Hussain, Advocate
...... for information and necessary action.

Q\,/’W -2

Reglstrar (Adm. )

gz UQR“‘



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /339 ﬂg 2621]RG Dated: }F < )1-D p )]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Suna Hameed

D/O Abdul Hameed Bhat

R/O Jetty Khawaja Bagh, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—761/2021 in the roll of Advocate maintained by this Registry.

. The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o e I
7~ :
(Moham Yasin Beigh)

Registrar (Adm,)
- X~ A\
No:QQQZQQQZQQ[& .p Dated: [ -0} b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Suna Hameed, Advocate
...... for information and necessary action. ’ _
Registrar (Agim.)

—J2 S\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3F+# o~£ 3\@9_‘!124 Dated: /%7 — hlﬁ? )

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sameena Bano

D/O Mohmad Shafi

R/0O Khadniyar, Lone Mohalla, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—762/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

.\

(Mohammad Yasin Belgh)

Reglstralgd
No:éﬁg)gjﬁ /‘QLJLZQ/Z:P Dated: |-~ )-5)-}' ‘\é"iﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2.  Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sameena Bano, Advocate

...... for information and necessary action. !

letrar (Ad} \&) /”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /276 O Sopllyvetec: | 7./1/ 2037

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Swarnath

S/O Som Datt

R/O Vijaypur W.No.13, H.No0.48, Near Vishawakarma Mandir, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council pfovisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—=763/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-
(Mohammad Yasin Beigh)

@/ Reglsg( dm.)
No: /Bty m/zzw Dated: / 2/l /203, F B
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Swarnath, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /394 6Y 2091 |pgDated:

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Shahistah Gani
D/O Abdul Gani Dar
R/O Galwanpora, Baghwaan Mohalla, Sebdan, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuénce of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—764/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

7 \\/W:\\p%
(Mohammad Yasin Beigh)

8

Registrar (Adm.) |

No:{{(Q,faq-/f//%/éﬁDgted: [4 i1-202) e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. . Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shahistah Gani, Advocate

...... for information and necessary action.

. V=
Qgistfar (Adm. \Q) |
G v@i



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /243 6}% ) g’@ﬁ Dated: /6 - /- LOQ}

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sabreena Farooq

D/O Farooq Ahmad Malik

R/O Heerpora, BohriHallan, District Shoplan

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—765/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o ,ﬂ/
(ﬂamma Yasi Belg
Reglstrar (Ad
No: {; 2304 - jo/ P4 ). p Dated: [£ - 1] ‘Lm,r
Copy forwarded to the: -
1. - Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. . Ms. Sabreena Farooq, Advocate

...... for information and necessary action. R
N
e ] N \%/‘
Registrar (Ad

e Zp\h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: f3§ﬂ6f;2@2:fﬂ9,Dated: [F - H-20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Shivani Jamwal
D/O Ajit Singh Jamwal
R/O Ward No.7, Bardhal Kalan, P/O Akhnoor, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

' serial No.JK-=766/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

'

e

- K?
(Mohammiad Yasin Beigh)
Registrar (Adm) §

No:Lfﬁfez—@S’lRQ/&p Dated: | F — /-0 ]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. - Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Ms. Shivani Jamwal, Advocate

...... for information and necessary action.

N S8 W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

12489 Fﬂ}o%!jMDated: [F—li-202)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Surender Kumar
S/O Shiv Datt

R/O Ward No. 2 Ramnagar, Panditon KA, Ramnagar, District Udhampur
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—=767/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

e

(Mohammad Yasin e\lgh)
Registrar (Ad .)&\
b

ol
No:44 495 o) M@/&P Dated: /7~ I[-20) ) /3? i
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Surender Kumar, Advocate

...... for information and necessary action

Reglstrar ( ) b
\.\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:[ 3468 ax”gagflﬁg Dated: /7 —//-26)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Shazia Gul
D/O Gulam Mohd Bhat
R/O Malik Angan Fateh Kadal, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK=768/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/3@»'“"«

No: &@@9@ F4|R6|1-poated: [F=11-202]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
~ website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Shazia Gul, Advocate
...... for information and necessary action.

f"—“j s
Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: } 387 0&/ MZI/IZ%Déted: J# =202}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Syed Rehan Aijaz

S/0O Syed Aijaz Hussain

R/O Batapora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—769/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

‘/‘2/‘

N
(Mohamirrad Yasm Belgh)
Registrar (Ad

No: !?/9 q/@/'@}/ﬁ@l/&f Dated: /F - U’——lﬁlﬁgm 16 !

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Syed Rehan Aijaz, Advocate

...... for information and necessary action.

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION:

No:[3 &6 (}% 202 ZQQ Dated: {9~ ¢ H ~D 02|

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Shatmanyu Sharma
S/0 Goutam Kumar Sharma
R/O H.No.5 Opp. J&K Grameen Bank Karwanda, Bhalwal, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—770/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

N
(Mohammad Yasin Be\gh)

an Advocate is ordered there before.

Registrar (Adm.)} ..

AW
No: QY ZU-8o [RSJtpDated: £ -/1-2 02} (6
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official

. website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shatmanyu Sharma, Advocate

e for information and necessary action. N

N
ﬁ’ \ -
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /385 o 9021 [@4Dated: |- —if-20>]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Saima Rasool

D/O Gh. Rasool Padder

R/O Macchbawan, Ganiepora, Shah Mohalla Mattan, District Anantnag
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—771/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as |

an Advocate is ordered there before.

5
"H_;H./?/’
(Mohammad Yasin Beigh)
Registrar (Adm.)

no: U0 Y 63- T3 rmated: )t -200) 6> LB

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. -

7. Ms. Saima Rasool, Advocate

...... for information and necessary action.

Reglstrar (Ad )&
W
b

m\/ﬂ



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU '

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:{3L 6 D£ 202}/’V2§Dated: [+ f1-920)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Shabab Kafeel .
S/0 Kafeel Ahmed Khan
R/O Kalaban, Kote Qusba, Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—772/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar %)
g

an Advocate is ordered there before.

_ |
No: L/@Z O?ff’?/ ,29/&/) Dated: /#~}/-20)}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. - Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shabab Kafeel, Advocate ,

...... for information and necessary action. . S
—— %/ﬂ
T N ﬂ
Registrar (Adim.)
/;s@w/ 6 W\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:f3 47 029 9\011/26/ Dated: _{F-//-2.0) |

It is hereby nofified that vide High Court Order Dated 09.11.2021

Mr. Sameer Ahmad Rather

S/O Mushtaq Ahmad Rather

R/O Chogal Pora, Damhal Hanjipora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—773/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as |

an Advocate is ordered there before.

M

e
(Mohammad Yasip Beigh)
Registrar (,%n

No: Lfﬂ&oo-@éfﬁq Lf) Dated: }’7‘ —[)~20 H/ﬁgw//{éi‘,\

Copy forwarded to the: -

1.~ Principal District and Sessions Judge, Kulgam.

2.  Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sameer Ahmad Rather, Advocate

...... for information and necessary action.

Registrar(Agm.,) 10
ey



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [3 l§ 0% 2.021[P4Dated: { F—11-26) |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sidhant Slathia
S/O Devinder Singh
R/O Gurha Slathia, Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—774/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

l

«uﬂ/\

(Mohammad Yasin Belgh)
Registrar (Adm.)

No:40193-99 J04)Lp patea: _}-~ 1} “259:}9@& e\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
“Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sidhant Slathia, Advocate
...... for information and necessary action.

o

o A
Registrar (Ad

NGl %éq



o

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/ 24§ 1[G Dated: [FWN-2021

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Saqib Mushtaq

S/O Mushtaq Ahmad Bhat

R/O Shaheed Gunj Srinagar,

A/P Nowgam, Aribagh Colony, House No. 3B, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—775/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. w/dp?\{y/
) {

(Moham asip Beigh)
Registrar (A :‘ )

- “
No:&@/@l*g@//ZQ/[;ﬂ Dated: [ ¥~ (/- )6 2 16
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for upioading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Saqib Mushtaq, Advocate

...... for information and necessary action. \/
%(7

Reglstrar (Ad

O, P ”\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /BQL/ QMW/%%ted: /7/”/%0/1

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Saqib Fayaz Khan

S/O Fayaz Ahmad Khan

R/O Chanpora Govt. Housing Colony, Dastgeer Lane Mohalla Iqbal Sahib,
Natipora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has beenz' entéred under

serial No.JK—776/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

L
(Mohammad Yasin eigh)

2 )
b2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Saqib Fayaz Khan, Advocate

...... for information and necessary action.

"

Registr\a('w B
%,-.P/ Y é)i'\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercxsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

Lok

PROVISIONAL

ENROLLMENT

NOTIFICATION

NO:BQ':7 0j Qog)ggDated: [ F-11-202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Syed Zubair Ahmad

S/0 Syed Tufail Ahmad

R/O Village Gingal —Upper, Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—777/2021 in the roll of Advocate maintained by this Registry.

" The renewallextension of provisional licencelenrollment must be

- sought before the date of expiry unless the absolute/final enrollment as

¥
(Mohammad Yasm Beigh)
Registrar (A n.)

No: L9165 71”24 |)-ppated: - apzw.r‘kgw/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Syed Zubair Ahmmad, Advocate

...... for information and necessary action. ML
NV
My
Reglstrar (Agm




HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3§48 @l%)oU/‘QQDated:JQ—_U —202 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Shadab Khan

S/O Imtiyaz Ahmad Khan

R/O Pinjura, Rayathpora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—778/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

- W

(Mohammad Yasin Beigh)
Registrar (Acﬁ .)\

No:£102 72-83 J05)t-ppated: | F-11- 209 )F >+ B!
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
7. Mr. Shadab Khan, Advocate
...... for information and necessary action.

1
! IV o
Registrar{Atim.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH @
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k&

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /%57 a;/? RB?J/IZGDated: NIISY.DY

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sanna Shabir
S/0O Shabir Ahmad Khan
R/O Chanapora, Sir Syed Lane, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—779/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-
(Mohammad Yasin Beigh)
Registrar (Adn.) Q
(3]

No:qg LYo-46 ]QQ}Z:PDated: /7' =[] »Zdﬂ/é\g\’wb A6
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sanna Shabir, Advocate

...... for information and necessary action.

TR




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: / 356 @‘Zf 5102/}24 Dated: e [1- 252 |

T

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Shazia Rasheed
D/O Abdul Rasheed Sheikh
R/O Miher Sheeri, Peer Mohalla, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—=780/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

i -
_ o AP

el /

(Mohammad Yasin Beigh)
Registrar (Adm,)) ]

No: &@?ﬁ% -6 Q)IZCIILPDated: /? < =200 | “A)gw’ ) vzl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High - Court Wing Jammu/Srinagar for
. - information and also keeping record of the same.
7. Ms. Shazia Rasheed, Advocate
...... for information and necessary action.
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Y
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: f?ff@fiob/ﬁ& Dated: { #4202 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sajad Ahmad Lone

S/O Gh. Ahmad Lone

R/O Mantrigam Bandipora, Lonepora, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—781/2021 in the roll of Advocate maintained by this Registry.

- The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

oA

&
(Mohammad Yasin Belgh)
Registrar (Ad .

No:1€2. 56621061/ pDated: |-« t=D 02—
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Bandipora.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Sajad Ahmad Lone, Advocate
...... for information and necessary action.
WA .
Registrar (Adm.) i

wﬁ@ :
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [3S°Y 0[@ Mll}f@é Dated: [/ F—1-20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sabya Khan
D/O Bilal Ahmad Khan
R/O Lalan, Bonpura, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—782/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/iinal enrollment as

an Advocate is ordered there before.

— U\L/”’M

(Mohammad Yasin Beigh)
Registrar (Ad .)

‘No bgak9-ss)re [¢ ppated: [%-~l1—20 | /‘K;wp/{é

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ananthag.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
. information and also keeping record of the same.
7.  Ms. Sabya Khan, Advocate

...... for information and necessary action.

%

@glstrar (Adm.) ‘%/‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

[3£3 of 90| @Dated: {F-—11-2p) |

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Suhail Hussain

S/O Farooq Ahmad Shah

R/O Pampore Namblabal, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—783/2021 in the roll of Advocate maintained by this Registry.

~The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\%flﬁ =3

ran
(Mohammad Yasm Beigh)

Registrar (Ajg/)
N°=ém 24y &Q,/?Q/LPDated: 7 = /t- 20)—[4\9”\3/ g w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Suhail Hussain, Advocate

...... for information and necessary action.

Y \/ O ﬁi*?/i

Registrar (A .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:[352 07910).)}[&‘7‘Dated: [t -202)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sheetal Singh Rathore
S/O Regent Singh
R/O Umalla, Jakhani, Near Laxmi Tent House, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—784/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

p O g iZ—M
(Mohammad Yasin Beigh)

No: 182.35°0) }!ZQ [l poated: | F-I1-20>)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sheetal Singh Rathore, Advocate

...... for information and necessary action.

Registras

oV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k%

(&

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /34| ﬁf,‘{o)_rlfﬁf}Dated: [Felt-Dnd]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Syed Shazia
D/O Syed Nazir Ahmad
R/O Nooripora, Pattan, Distrtict Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—785/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

vl
Registrar (Adm.)

= Lo | 8

NO:Lf@ ﬁjl@%é(/@/z_lp Dated: | 7~ f?w_Z@L'f‘JY;W 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Syed Shazia, Advocate
...... for information and necessary action. ‘ }

_\ e

Registrar (Adm ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 380 07@ Qe11 | RG Dated: £ (-2 02|

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sameer Ahmad Beigh

S/O Abdul Ahad Beigh

R/O Kunusa Guzerbal Bonakote, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—-786/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

N Y S

(Mohammad Yasin Beigh

L Registrar (A%n.)i
A 498
No:t2§ 20027 1 RS [1-p Dated: [F—11-2 831 ISre ExE
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sameer Ahmad Beigh, Advocate

L for information and necessary action.

7 , o
Registrar (Adm

W éiﬂ




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 369 5’7% ioL)/’JZ‘"fDated: JF1-20>

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sumara Javid Khan

D/O Javid Ahmad Khan

R/O Sail Chursoo Awantipora, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—787/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

WVJL"

(Mohammad Yasin Beigh)

Registrar (%L)\ ‘
No:M@Z/Lh?\@/\iZ[}/LPDated: [L=lt-202} ‘ "k

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sumara Javid Khan, Advocate

...... for information and necessary action. ,

b pr |
Registrar (Adin.) W v

g Z\)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH &y
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /363 64 20)1)PYDated: 13-« 11~ 2 0)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Sajad Ahmad

S/0 Hakim Din

R/O 04 Dhanour Faral, Arnas, District Reasi
A/P Ward No.18 Rount, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—788/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— .

(Mohammad Yasin Beigh)
Registrar (Ad

No: 483131914} poated: 1T ~l=202) 5 E\"
Copy forwarded to the: - .

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same."

7. Mr. Sajad Ahmad, Advocate

...... for information and necessary action. »
o

O IAN “TG,N""V/
Registrar (A%.)
e L\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

N‘o:}352_ 1925/] 261)/724 Dated: /o ~/{-20) ]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sumaya

D/O Sheikh Fayaz Ahmad

R/O Tankipora, Srinagar

A/P Hamdania Colony Sector 3, Bemina, H.No.618/9, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—789/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

e

(Mohammad Yasin Beigh)
Registrar (Ad

No:“{@_gaé —/QZIWQ,/LP Dated: [F -l{~20)] KO b
Copy forwarded to the: -

an Advocate is ordered there before.

ot

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Sumaya, Advocate
»
/
Reglstrar égj\ 6
i\

...... for information and necessary action.
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:),gﬁf 9’2() ;au,/rzg Dated: }Z </} —20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sandus Sayeed
D/O Mohammad Sayeed Dar
R/O Nowpora Kalan, Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—=790/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

«“»/\

b W /u

(Mohammad Yasin Belgh)
Registrar (Ad. )

No:&@ﬂ,cﬂﬁqfgaf'I(ZQJLPDated: ENSYY s &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sandus Sayeed, Advocate

...... ..for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /244 jﬁ% Qﬂ),r//ZQ Dated: /F </l 202}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Sandeep Kumar

S/O Roshan Lal

R/O Kandna Tagood, Mughalmaidan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK—791/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

o\ e
(Mohamm asin Beigh)
Registrar (Adny) %\

A~
No:@@%?f—%)ﬁ%ﬁ] L Ppated: | F ~ll- 20> ) — L6
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. - President, District Bar Association, Kishtwar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
P

7.  Mr. Sandeep Kumar, Advocate
...... for information and necessary action.
Reglstrar (A
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [3579 0f 202.)/”5} Dated: /- —/1- 202 |

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Sobiya Manzoor Pullo
D/O Manzoor Ahmad Pullo
R/O M.A. Link Road Munawarabad, Ikhwan Chowk, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—792/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Registrar (Adth.

No: &0 20U-90/06//-ppated: /F —f/- 20> ] e A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Sobiya Manzoor Pullo, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/gli O} 2011104 Dated: JF-H-20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Tasia Nisar
D/O Nisar Ahmad Naikoo
R/O Zaban Matipora, Yaripora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—793/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before,

(G gl

(Mohammad Yasin elgh)
Registrar (Adm}) &

No:{’fgfg“?".g;&/ﬁq// -PDated: [F-—)t-202¢ «)(é\""\’?/

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.

- CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Tasia Nisar, Advocate

...... for information and necessary action.
\\/ %K”

Reglstrar ( m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3Y] ‘ﬁ’}jﬂ 2@.!/._4?6} Dated: /A It~ 262}

" It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Tehreem Bashir

D/O Bashir Ahmad Pahloo

R/O Chandpora Harwan, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—794/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

o\ o

(Mohammad Yasin E
Reglstrar (Ad s ‘:

No: 48147 -S3 147 pated: 16— 1]~ Loy | HEWE B

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Tehreem Bashir, Advocate
...... for information and necessary action.

o

~) ,/3/3

Registrar{Ad X ),
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /34y 42{)2024/#2% Dated: /4 —1/=202]

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Towqgeer Ul Rasool Zargar

S/O Muhammad Yousuf Zargar

R/O Hergam Shopian, Baba Mohalla, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—795/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as

ah Advocate is ordered there before.

1 .
\}/" o

o™ /‘)/]

L\ et
(Mohammad Yasin Beigh)

Registrar (Ad 4

No:é/@NM«QK,}'qu/,/,,Ip Dated: /4 - ¥ 903 .Jg\/m?/

.Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Shopian.
5. . CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7.  Mr. Towqeer Ul Rasool Zargar, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /339 0‘22 2021 |pgDated: 16 . 1= 021

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Tafazul Maqgbool Mir

S/O Mohammad Maqbool Mir

R/O Wanihama Beerwah, Hussani Mohalla, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—796/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

] "Hm
(Mohammad Yasin Belgh)

No:£44133-39/04/L-p pated: L6~ 1)-D02]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2.  Secretary, Bar Council of India, New Delhi. .
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Tafazul Maqbool Mir, Advocate

...... for information and necessary action. )
W“'J 1=~
\/ ‘6r

Reglstrar (A mg




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

>

NOTIFICATION

No: /338 02[20)—)/}@4Dated: [ 11-2062)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Tahir Ahmad Mir

S/O Gh. Mohi Ud Din Mir

R/O Jabdan, Rashanpora, District Kupwara
A/P Dudderhama, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=797/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o2 P

(Mohamniad Yasin Beigh)

Registrar (Ad%
No:éf@(ﬂ@fgl/ﬁé/éﬁ Dated: /b — 1= 209} ()EW/ /{é\“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Tahir Ahmad Mir, Advocate
...... for information and necessary action.

Registrar (Adm.
e g™
~ X (4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:133% of 902,/Pgated: /B 1/ =202

" Itis hereby notified that vide High Court Order Dated 09.11.2021

Mr. Tabeer Saif

S/O Mr. Saif Ud Din Bhat

R/O Arigam Khansahib, Budgam

A/P Hyderpora, Rehmat Abad Colony, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—798/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Beigh)
Registrar (Admy

No:‘I{/QIIQ'x)QQ!va Dated: [ « [[~26D] (}§N&/

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Tabeer Saif, Advocate

...... for information and necessary action. 3
o AT
: Zlg
Vol

Registrar (Adm.) &\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /336 @7/& ?\D)J/}QQDated: /8 < /<200 )

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Tanveer Ahmad Bhat
S/O Ab Ahad Bhat
R/O Ajas Waza Mohalla ‘B’, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—799/2021 in the roll of Advocate maintained by this Registry. .

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No:éfﬁﬁQQ“f@f'/fzg/l—"f?Dated: /)4 Mo l%\mﬁ/

\
N
Py e
(Mohammad Yasin Bejgh)
Registrar (Admn.

Copy forwarded to the: -

1.
2.
3.

4,
5

o

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K Jammu for uploading on the official
- website.
Incharge Chief Librarian, High -Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Tanveer Ahmad Bhat, Advocate
...... for information and necessary action. N
h/,.d
- A oS ‘ —tA
Registrar{Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:fBBY@?g 202) I[QZ,‘Dated: /5(”*‘20).4'

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Tanveer Ali Tantray

S/O Ali Mohd. Tantray

R/O Parnewah, Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entere_d under

serial No.JK—800/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

(Mohammad Yasin |
Registrar (Ad A .

NO:Q@OQZ*QQ//QQ/@@Dated: /é <f<202/ ’Kw/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Tanveer Ali Tantray, Advocate

...... for information and necessary action.

Registrar ( ' f’é!mi) !%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /33l of 3pxiffg Dated: [ 4 - 11 -20)]

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Umhani Rashid
D/O Ab Rashid Dar
R/O Shutloo Rafiabad, Rohama, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—801/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

AT ;»\\:M

(MohammadYasm h

Copy forwarded to the. -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

" information and also keeping record of the same.
7. Ms. Umhani Rashid, Advocate
...... for information and necessary action.

Reglstrar Adn.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:[333 é\i? 202 |24 Dated: /6, [fe202}

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Ulfat Jan

D/O Gh. Rasool Bhat

R/O Bakura, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—802/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ulfat Jan, Advocate
...... for information and necessary action.

o

/—""7« iy
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /332 &4 202fpg Dated: 14 - /-2 02

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Urvashi Vaid

D/O Devki Nandan

R/O VPO Paloura Opp. Raina Hr. Sec. School, Jammu North, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK=803/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as

an Advocate:is ordered there before.

e a0
(Mohammad Yasin Beigh)
Registrar (Adm!

7
i

No:qg@é@*é?//sz/éﬁ Dated: [/ ~ 1]t 20
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Urvashi Vaid, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocites Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: / 231 @fﬁoll,’ﬁzcmated: 6 1k9 02}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Umar Mehraj Banday

S/O Mehraj Ud Din Banday

R/O Najan Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—804/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as |

anh Advocate is ordered there before.

(dl\]/lghamma Yasin Belgh)
Registrar (Ad

)
NOL/<90§5§7MZQ/L;7 Dated: . 1~DoD ] Vgé,w‘”/ Lgk\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Umar Mehraj Banday, Advocate

...... for information and necessary action.

Reglstrar (Ad .

Ge < {




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /330 6"24 202)}1(]2& Dated: ij; = N -202]
It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Vishal Veer Singh Langeh

S/O Karan Singh

R/O Halqa, Marh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK=805/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Belgh)
Registrar (Ad \

No:%ﬁ @QéSZ//EéZ/,P Dated: [6-11-202] /)’é/\»" “g
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

‘ Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Vishal Veer Singh Langeh, Advocate

...... for information and necessary action.

an Advocate is ordered there before.

™
ol "’HP

e
Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
: AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: t329 @%202!)!’24 Dated: /4~ M- 2021

- It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Yasmeen Shiraz
D/O Shiraz Ahmad Hafiz
R/O Kha Bazar, Janglatmandi, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—806/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm,

No:}{/ﬁ.ﬁ’;%tff/ﬂq/tPDated: [6—Jf ”‘Zﬁlﬁgj\y&/ L6

Copy forwarded to the: -

anh Advocate is ordered there before.

A\

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Yasmeen Shiraz, Advocate
...... for information and necessary action.

Reglstrar (A m ) \

Hre G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /| 347 0245?_0’2,)‘/201 Dated: /F —11-2 02}

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Younis J ehéngir

S/O Ghulam Mobhammad Ganai

R/O Paripora Magam, Near Govt. Middle School Paripora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—807/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

—
/7 . ; »
(Mohammad Yasin Beigh)

Regmtray((?m.)
NO:QQBLN'% Z'}@Q//‘ﬁ Dated: [ ~ /(- lﬁlf v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
- website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Younis Jehangir, Advocate
...... for information and necessary action.

U w/

Registrar{Adm.) (\%/“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH O
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /366 02? 202/}/}@ Dated: _{ F - //-2.0)

It is hereby notified that vide High Court Order Dated 09.11.2021

Mr. Zia Ud Din Yousuf

S/O Mohd Yousuf Mir

R/O Syed Pora Hamchi Hazratbal, Srinagar North, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
- /LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—808/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

\/N/W

(Mohammad Yasin Beigh)

Reglst‘rar (A %‘
No: (g 33%[?/)/‘/?4/[[:/7 Dated: /7- {1 -20)1 W/ 2

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zia Ud Din Yousuf, Advocate

...... for information and necessary action. /
r’
) b@f ~f |
Registrar (Ad
MM"/ X é
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /365”(9% QQ_QJI/ZQ Dated: /F ~1] - 202/

It is hereby notified that vide High Court Order Dated 09.11.2021

Ms. Zubeera Ayoub
D/O Mohammad Ayoub Dar
R/O Ladoora Rafiabad, Watergam, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—809/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
1\

No:(—_}’Q %7»?*32[??@ /bp Dated: | F~ /I~ 2@2}"/}@\»}/ 14

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
oy
05/
K\/ W\~ M

7. Ms. Zubeera Ayoub, Advocate
N Al e
Registrar (Adm /16
Y

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /384 0%2021//24Dated: JF Al—262)

It is hereby notified that vide High Court Order Dated 09.11.2021

Myr. Zahid Ul Islam
S/O Mohd Sidiq Ganai
R/O Charar I Sharief, Sarband, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—810/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- b OV T";\ EI’).';“,;’?;/T
gh)

(Mohammad Yasin Bei

Registrar (A .K\
;
No:g'f@Zid~2@lf/?§’/éPDated: } - H vzoW =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zahid Ul islam, Advocate

...... for information and necessary action.
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